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SHRI M. M. DHARIA : How this question
comes in here ? This argument cannot come
here.

o TR qA gq A i

T AT |

at &1 1 qqFw d5w qerd oy,
T AIE QAT AT BN, T gl
@ v 9vs gwr AT Teq a9r Y 0F
varez fafer Y o sardz fafar dowe
F 9 wwa 97 g9 faurc 3%, arw %,
T T 1 T ¥, T o4t §1 7%
FT |

= wavafa | ATT @ Fa a1 e

g1

i AT - 7 gaT & e
g fr s gwrd s W @1 9E
g &7 gAROEA ATEA & AHA 97,
W S % s Ay aatar gf @ Al
ax aF Igarr F arg SE-T g€ §A
g4 & =% T A, 98 9% A9y B
foorr %, die afewe @& & fog T
&3 L e To #Yo &7 fieniE ax fa=iz
FL AT 3q6 AHA F1 (FfamT #3487 %
AHA AT & AZ TAT WA oA
L1 ug gara srow fAgT 8

[11 AUG. 1966]

on certain commodities 2334

dt gwafa - 4 @Rl @ AW
foafaesr & wamer &1 So@ 1 o
Tl 3 | fafEes a7 W afees
Fe TSN, AW [ Aga A Al Aled
T & W & q@ o & o s
arf i | aEs ag uE T
fo o sewy & 3 o, wew AT A%
%ge gaH ATgd 1< IW F4e % (W
# i e ATEE & 9g wg e ad e
xavd fr a8 i wfed | ST ay
A% g frar | Fvead g 58 g
Ffadrsr i awar &

=t AT - arfat 3a siae
Fq ATAM, AW, TE AT WG G

=t gwmfa W emrEr gefEe
g1 T § M-Fe-de-re-E &1 9,
a9 AT H ST A S g1 R |

s TAATCRW ¢ q9 d1 ag wied
HEEAGIT &1 AT |

it swafe © &1 % 4T FE

Shall we pass on to the next business ? It is
1 O'clock. The House stands adjourned till
2.30.

The House then adjourned for lunch at one of
the clock.

The House rea-sembled after lunch at half-
past two of the clock, the VICE-CHAIRMAN
(SHRIM. P. BHAROAVA) in the Chair.

RESOLUTION RE LEVYING OF
EXPORT DUTY ON CERTAIN COMMO
DITIES—Contd.

SHRI K. K. SHAH (Maharashtra) : Mr.
Vice-Chairman, Sir, my friend, Mt. Bhupesh
Gupta, was waxing eloquent on the question
that the consumer would suffer because the
export duty has been levied.
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SHRI BHUPESH GUPTA (West Bengal) :
No, no; you misunderstood me. 1 never said
that the consumer will suffer because of the
Export Duty. I said the consumer will suffer as
a result of the things that you are doing.

SHRr K. K. SHAH All right, the
consumer will suffer as a result of what we are
doing.

SHRI BHUPESH GUPTA : I referred to
Mr. Manubhai Shah's statement and I maid,
"Cut your consumption. Drink: less lea and
send it outside."

SHRI K. K. SHAH : It is now therefore
necessary that I should give him a little idea of
what devaluation means. In this country, what
is known as the Reserve Bank controls the
internal money circulation. If payments have
to be made to a foreign country to a larger
extent, to that extent the Reserve Bank
withdraws mora money from internal
circulation. If payments are made to a foreign
country to a lesser extent, to that extent the
Reserve Bank withdraws lesser money from
internal circulation. In fact, devaluation has the
effect of deflation. Therefore, devaluation does
not change the different. So far as the article is
concerned. (Interruptions) My dear Sir, please
bear with me patiently, and you will agree with
me. Mr. Dahyabhai Patel may also revise his
opinion if he likes. Coming to devaluation, take
for example an article which cost us 10 Dollars
prior to devaluation. In that event, prior to
devaluation, it was the Reserve Bank which was
making payment of the 10 Dollars on behalf of
an Indian importer and was taking from the
Indian importer Rs. 45. Today, if (he same
article cost us 10 dollars, it will continue to cost
us 10 Dollars, but the Reserve Bank, while
making payment of the 10 Dollars to a foreign
country, will take from the Indian importer Rs.
75. This is the difference. So far as the article
is concerned, there are two types of transactions
which take place in the international market,
transactions which take place on the basis of
barter agreement or rupee payment. I will deal
with the transactions which are on the basis of
rupee payment or barter agreement later on.
But transactions which take place otherwise in
the international market are either in Dollars
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or in Pounds Sterling or in Marks or in the other
currencies of other countries. By devaluation
the prices of these commodities do not change
at all so far as the Pound. Dollar or Mark is
concerned. The same price will be paid by the
Reserve Bank. The only difference is that the
Indian importer, instead of paying what he was
paying before the 5th of June, will pay 57 per
cent more to the Reserve Bank, not to a
foreign country. In the same way if a pound of
tea was fetching six shilling® in the
international market, it will continue to fetch
six shillings today. The Reserve Bank will
receive six shilling* from the foreign
purchaser and will pay to th» Indian exporter,
instead of Rs. 4.50 paise, R<t. fi.75 paise.
Therefore, so far as devaluation is concerned,
neither the prices of the international
commodities, as they ire known in the
international market, have been changed, nor
our liabilities have gone up. Whether our
liability is 2,000 dollars or 1500 dollars, it has
gone up in rupees, not in dollars.

SHRI BHUPESH GUPTA : You are saying
nothing has gone up.

SHRI K. K. SHAH : 7ou will see what has
gone up. Devaluation has internal effect.
Devaluation has no external effect whatsoever.
It is the correct answer. For example, our
international debt is paid in Pounds, Dolars,
Marks and so on.

SHRI C. D. PANDE (Uttar Pradesh) : From
Rs. 2600 crores our debts have gone up to Rs.
4800 crores. Do you mean to say that the
difference of Rs. 1700 crores signifies nothing
7

SHRI K. K. SHAH : Yes, I am coming to
that. It is in terms of rupees, please remember.

SHRI BHUPESH GUPTA : On a point of
order. Are we entitled in this House to exhibit
our colossal ignorance in the manner in which
he is doing ?

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Well, you can put that
question to yourself.

SHRI K. K. SHAH : Perhaps my learn ed
friend does not want to understand.
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S0 lar as our exports are concerned, 80
per cent of our exports are traditional ex-
ports, They are either of jute or of tea or
of coffee, and these commoditics have an
international market,  There the price is
quoted not in Rupees. My friend, Mr.
Babubhai Chinai, may keep an open mind;
otherwise in his (ransactions he may com-
mit mistakes. He has been rather con-
fused on the question of international
foreign exchange. So let him try to under-
stand again,

SHRI BHUPESH GUPTA : He has un
open mind and an open purse for you.

SHRI K. K. SHAH : Thank you very
much. Therefore, if not now, at least when
he deals with the transactions he will rea-
lise that these commodities, coffee, tea, jute,
have an international market and the price
is quofed in international currency, that
is in Dollars, Pounds and so on. When de-
valuation takes place, the price in the inter-
national market does not come down.

SHRI AKBAR ALl KHAN (Andhra
Pradesh) : We will have to send more
goods, double the quantity in order to get
the same amount,

SHRI K. K. SHAH : No. That is why
this export duty is being levied.

SHRI C. D. PANDE: This Rs. 1,700
crores more of your liabilities, is it of no ~
consequence 7

SHRI BHUPESH GUPTA : Now, he
is saying shocking things. In order to earn
100 dollars in America, be says wo do
have to send more goods after devaluatish.
Then what is this devaluation for? /

SHRY K. K. SHAH: You are talking
- the transaction takes place in rupes.
That s

whern
U BHUPESH GUPTA :

'_“S.lel happen.
fSHRI K. K. SHAH : 1 have been tell-

transactions taking place in rupee,

Afns my hon. friend that he is talking of

SHRI DAHYABHAI V. PATEL : We
anything but rupee in this
country.
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SHRI K. K. SHAH: We are talking of
‘oreign exchange.

SHR1 BHUPESH GUPTA :
+ thorough state of confusion.

You are in

SHRI BABUBHAI M. CHINAI (Maha-
-ashtra) ; After this devalvation of the
-upee, where we paid Rs. 4,76 for a dollar
we now pay Rs, 7.53 and therefore to that
stent devaluation ef the rupee has taken
slace. So for earning 100 dollars you will
ww have to pay 57.5 per cent more. Is
hat correct 7

SHRI K. K. SHAH : Yes, in rupee,

SHRI BHUPESH GUPTA : And so to
arn that much you will have to send 57.5
er cent more of goods.

SHRI K. K. SHAH : If my hon. friend
vill bear with me, I will explain the posi-
fon. He is mixing up what will be paid in
oreign exchange and what you will be pay-
ng in rupee.

SHRI BHUPESH GUPTA: That is

SHRI BHUPESH GUPTA : You don't
ave to send out more guantities of goods ?

/
SHRI K. K. SHAH : Export duty, I re-
est—and you can get it examined by any
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go down. Therefore we are putting this export
duty. If that is understood, then it is a very
simple thing.

AN HON. MEMBER : Import duty ?

SHRI K. K. SHAH :  No, export duty. It is
not import duty. And again I repeat, if my
hon. friends will bear with me.  An article
which cost Rs. 10 prior to devaluation and in
which the import content was costing Rs. 3/-
the same article will now be costing Rs. 11.50
after devaluation because the cost of that
import content has gone up by Rs. 1.50, that is
to say, from Rs. 3 to Rs 4.50. Therefore the
article will now cost Rs. 11.50. Now
this Rs. 11.50 has to be converted into dollars.
Prior to devaluation Rs. 10 were equal to 2
dollars and a few cents. Now, if you convert
Rs. 11.50 into dollars, it will be less than 2
dollars. So even though the price of the
imported content has gone up, so far as the
external market is concerned, its competitive
character is still maintained. This point of view
must be remembered. It should also be
remembered that at the moment I am not
dealing with  internal prices.  So far as the
internal  prices are concerned, these internal
prices have gone up to the extent of the rise in
the cost of the imported content in the article.
But so far as the outside world is concerned,
when you convert that price into Dollars,
Pounds, Marks and so on, on account of this
devaluation, it will be the same or less in terms
of Dollars, Pounds, Francs and so on. It will
not be less if export  duty is levied. Now,
take the case of an article like tea. A pound of
tea or say, a" tonne of tea got us 100 Dollars.
The price of tea in the international market has
not gone down. The price of tea in the
international market continues to be the same.
A tonne of tea will continue to get you 100
Dollais. The Indian exporter formerly used to
get Rs. 450 for a tonne of tea. That is to say,
before the 5th June, a tonne of tea used to fetch
that much in the international market, and for
100 Dollars the Indian exporter used to get Rs.
450/-. Today, ifno export duty is levied
he will get Rs. 750/-. Therefore, the Indian
exporter will get Rs. 300 more if no export
duty is levied. Therefore, if he gets outside
Rs. 750/- then why should he sell for a lesser
price internally ? If he gets 100 Dollars for
his tea outside, which sum gives him
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Rs. 750/- then he will not be interested in
selling it here. But we want to maintain the
internal prices. Therefore, you should mop up
the profits by this export duty. This
proposition is 100 per cent correct. When this
proposition is cent per cent correct, then a
corollary follows. The corollary that follows is
this. For one tonne of tea you continue to get
100 Dollars today. It was fetching the same
100 Dollars prior to Sth June. After the Sth of
Juna nobody can deny that . . .

SHRI BABUBHAI M. CHINAI : Bui at
what cost ?

SHRI K. K. SHAH : At no cost. The
international price of tea does not depend on
Mr. Babubhai Chinai. The international price
of tea depends on the supply and demand
position in the international market. Now, the
international market price is fixed in Dollars,
Pounds, Marks and »o on. The price of tea
also is fixed in the international market in
Dollars, Pounds, Marks and so on. Therefore
they continue 10 be the same so far as the
prices of our traditional exports like jute, tea
and coffee are. *So your sale proceeds in
foreign exchange do not come down at all. If
you accept that, then to the extent of Rs. 600
crores which in terms of Dollars . . .

SHRI AKBAR ALI KHAN : May I ask one
question just to enable me to understand the
position?

SHRIK. K. SHAH:  Yes.

SHRI AKBAR ALI KHAN : Suppose to
earn 100 Dollars we used to sell 100 tonnes.
Now, to earn the same amount of 100 Dollars,
do we not have to se'l 150 tonnes ?

SHRI K. K. SHAH : If my hon. friend had
tried to follow what I have been faying, he
would have understood the position. Please
forget for the time being the rupee exchange
and the barter agreement?.

SHRI DAHYABHAI V. PATEL : And the
Indian consumer.

SHRIK. K. SHAH: Why?
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SHRI DAHYABHAI V,PATEL. Of
:oursc, you have to forget the Indian con-
sumer.

Shri K. K. SHAH : Please let us remember
that we are at present dealing with foreign
exchange. I will come to the question of the
Indian consumer later. So far as our foreign
exchange is concerned . . .

THE VICE-CHAIRMAN (SHRI M. P
BHARGAVA) : Mr. Shah, you have taken 20
minutes. You must hurry up now

SHRI K. K. SHAH : But [ am on a very
difficult point.

THE VICE-CHAIRMAN (SHRI M. P
BHARGAVA): Yes, it is a difficult point.

SHRI K. K. SHAH : Shri Akbar All's query
was. Shall we not be required to send out 150
tonnes of tea instead of 100 tonnes in order to
carn 100 dollars. My answer to Akbar AH
Sahib is this. The price of tea in the
international market is fixed by the
international comity of nations and they fix it
in Dollars, Pounds, Francs
and so on.

SHRI AKBAR ALI KHAN : But we have
to send out more quantity.

SHRI K. K. SHAH : Therefore if price, of
tea are fixed by the international market, they
do not depend upon the value of the Rupee. If
you tender 100 tonnes of tea even today they
will give you 100 Dollars. Please remember
that the price is in Dollars and not in Rupees.
The prices of commodities in the international
market are fixed in Dollars, Pounds and
Marks, not in Rupees. Therefore if prior to 5th
June your 100 tonnes of tea used to fetch yon
100 Dollars today also your 100 tonnes of tea
will fetch you 100 Dollars.

SHRIMATI TARA RAMCHANDRA
SATHE (Maharashtra) : But we can sell it at a
cheaper rate even.

SHRI K. K. SHAH : When the inter-
national prices are fixed according to avail-
ability nobody sells it at a lesser price. We are
not fools. It depends upon demand and supply
in the international market. If Ceylon is
selling a pound of tea for six shillings, why
should India sell for less than six shillings ?
It is in foreign currency; the
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prices are quoted in foreign currency and the
transactions take place in foreign currency.

SHRI C. D. PANDE : May I just ask one
thing. You are giving examples but there is
one doubt that still remains. The whole
assumption is on the basis that upon
devaluation we shall be in a position to inc-
rease our exports and we will earn more
foreign exchange. We were earning Rs. 800
crores by exports and we expect to earn Rs.
14(H) crores in terms of foreign exchange
under the present rates. On the one hand we
claim to be making our things cheaper because
we say devaluation means our things will be
cheaper and they will have better markets in
the world. We claim that we have devalued
because we will have better markets for our
commodities since they will be cheaper now.
At the same time we will have counter-vailing
export duty so that it will bring in the same
amount of money.' So we will not get more
foreign exchange because the old Rs. 800/-
crores will be Rs. 1400 crores according to the
new rate. To earn anything more you will have
to export more. As a matter of fact do you
expect the benefit of devaluation lo be . . .

SHRI K. K. SHAH : I entirely agree with
you. So far as the rupee payment is concerned
it is only conversion. There is no question of
that. Rs. 800 crores will be converted into a
higher amount but the commodities will be
the same, your earnings in foreign exchange
will be the same and there will be no
difference.

SHRI DAHYABHAI V. PATEL: It will
only mean higher price for the internal
consumer.

SHRI K. K. SHAH : It will not be higher
price for the consumer here if you see export
duty is properly levied. If this point has been
understood properly that whatever
commodities we were tendering in the
international market they will continue to
fetch the same foreign exchange since the
prices in the, international market continue to
be the »ame, then the position will become
clear. They say they will get Rs 1400 crores
because on account of devaluation they will
now get 57 per cent more in terms of the
rupee.
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SHRI C. D. PANDE :
? 1 doubt.

SHRI K. K. SHAH : Conversion auto-
matically gives you more; that is why they say
they will be getting more. There is no magic
that because of devaluation our export earnings
will goup unless we sell more. I shall come
to this point later but now I am dealing with
Mr. Dahyabhai Patel's question that the
consumer will pay more. Prior to devaluation
on an article which cost us Rs. 10 we levied
an import duty of Rs. 6 and it became Rs. 16.
After levying the import duty we put an excise
duty of Rs. 3 and it went up to Rs. 19. That is
how the article became  costly. Therefore a
time has come when th» Government of India
after devaluation should look into the price
construction of each commodity, especially
the essential commodities. It is time that the
essential commodities are listed and where
essential commodities are concerned the import
duty and the excise duty should be so
arranged—in some cases they should be
removed altogether—that the consumer shall
not have to pay more. Today what will happen
is, the price of an imported article instead of Rs.
10 will become Rs. 15 but if you remove the
import duty of 60 per cent there will be no
addition to the price. Therefore the first thing
that should be done after devaluation is, the
essential commodities should be listed by the
Government of India and so far as these
essential commodities are concerned, the excise
duty and the import duty should be so adjusted
that the prices do not rise.  This is the first
thing that should be done by the Government of
India. The second thing that should be done
is—I hope my friend here will bear with me.

(Interruptions)

Shall we get more

My friend here said that pressure has been
brought by the United States of America. If
they have brought any pressure, then it is
against their own interests. And you will see
how. Formerly if I had Rs. 100 and if I could
purchase two Parker pens for Rs. 50 each I
used to place an order for two Parker pens.
Today the price of one Parker pen will go up
by Rs. 30 and therefore I can place an order
for only one pen now and not for two Parker
pens, and the Reserve Bank will have to pay
only for one Parker pen and not for two in
foreign exchange.
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SHRI P. K. KUMARAN (Andhra Pradesh)
: I am unable to understand this argument.

(Interruptions)

SHRIK. K. SHAH : Ifyou do not
understand it is my mi»fortune; it is my in-
capacity to explain.

A Parker pen which used to be quoted in
Dollars used to cost us ten Dollars prior to
devaluation. That much you understand ? And
the Indian importer was giving Rs. 45 for that.
Today the Indian importer will have to give
Rs. 75 for that. Suppose an order for two
Parker pens was his capacity. However high
one may be his capacity will be limited. Now
he will be placing an order for only one
Parker pen.

SHRI DAHYABHAI V. PATEL : That is
begging the question.

SHRI K. K. SHAH : It is not begging the
question.

SHRI BHUPESH GUPTA: But we
have not devalued to get more Parker pans.
Don't you know that balance of trade is . . .

SHRI K. K. SHAH : Therefore this is the
chance for increasing the trade with rupee
payment countries and barter countries.

SHRI BHUPESH GUPTA :
pens you forget.

Parker

SHRI P. K. KUMARAN : You have taken
a wrong exampls.

SHRI K. K. SHAH : All right you take a
machine.

SHRI BHUPESH GUPTA : America is
selling to us fertiliser; America is selling to us
wheat and various other things for which we
have to pay higher prices and he is talking of
Parker pens.

SHRI K. K. SHAH : It is not a wrong
example. Whatever may be the requirements
of the country . . .
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SHRI P. K. KUMARAN : For two Parker
pens they used to get Rs 90 but now for one

Parker pen they will get Rs. 75. What about
that ?
SHRI BHUPESH GUPTA : Don't you

know that this country is not a country
consuming Parker pens ? This country con-
sumes wheat; this country consumes . . .

SHRI K. K. SHAH All right; take
anything, fertiliser or a machine. I will take a
printing machine.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Mr. Shah, you have to wind
up in two minutes. You can take whatever you
like, machine, Parker pen or fertiliser or
anything.

SHRI K. K. SHAH : Suppose we want to
purchase printing machines. If formerly two
printing machines in America cost us 100
Dollars they continue to cost 100 Dollars
today but 100 Dollars in this country now will
mean Rs 750. My capacity is limited to Rs.
500 and I will therefore place an order for
only one machine. Therefore the import from
America will be of only one machine. I will
search for another market, rupee payment
market, from where I can procure another
machine in exchange for rupee payment or by
barter agreement. Therefore our business with
America will go down and we will be
searching for markets in other countries where
the prices are less than what they are in
America.

SHRI BHUPESH GUPTA: I hope the hon.
Member will look for PL480 wheat also
elsewhere. Will you ? 3 P.M.

SHRI K. K. SHAH : As I have said, so far|
as food is concerned, we will have to import
certain articles. They say there will be
liberalisation of imports now. Liberalisation
of imports, where the necessity for purchasing
articles from foreign countries goes down, is
welcome. Liberalisation of imports, where the]
export earnings go up, is again welcome but
liberalisation of imports for the purpose of
internal consumption is not welcome. For
example, suppose we have to purchase
fertilisers instead of food. Fertilisers will cost
one-fourth of what food will cost. Therefore,
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it would be wise to purchase fertilisers either
from America or from any other country and
see that our food production goes up. Instead
of paying four times for food imports, it is
wise to pay less for fertiliser imports.

SHRI K. SUNDARAM (Madras) : Mr. Vice-
Chairman, the hon. Member, Mr. Shah, has
made it a v,gry complicated point. It is only a
very elementary thing and the Government of
India have circulated enough literature for
anybody to understand devaluation.  Now,
coming to the point, Mr. Shah is theoretically
correct, but there are other things such as
sympathetic action and also market reaction.
Moreover, our Government has been doing so
much publicity about increasing our exports on
account of devaluation that do you think that
the importing countries will still pay that
hundred dollars ?  Definitely  not. They
are already asking for a price reduction of 10
per cent, 12 per cent or 15 per cent. Therefore,
for the same quantity of goods you will not get
the dollars that you have been getting so far.
Our Government calls it a windfall, the extra
Rs. 57i that the exporter will be getting on
pending contracts as on 6-6-66. The
Government calls It a windfall and, therefore,
that should not be given to him. How is the
Government entitled to that extra Rs. 57i ? 1
would like to know it.  They are also not
entitled to it. Now, what happened to the
goods that were to be imported on that
particular day? The importer has to pay Rs.
571 more. Does the Government pay this
amount to him ? This is not his windfall, nor
is this his "ill-fall'. This is not fair. Now, the
Government says it has to be mopped up, a
phrase borrowed from the Finance Department.
Mopping up means  completely wiping the
floor.  You cannot mop up only the extra
profit. It will wipe off the entire profit. That
is what it is intended to be. Now, what does it
matter if the exporter retains this extra Rs. 571 ?
Will he become a millionaire? Just consider
this tea industry. A few years ago there was a
wage board award with retrospective effect.
The entire tea industry was not able  to meet
the commitment or fulfil the award. Even by
liquidating the entire assets, the tea industry
was not able to fulfil the award. When such

is the case, the tea industry is an appropriate
case where they should be allowed to retain
the 57i per
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cent extra windfall as it is called. Even out of
the windfall of 571 per cent, how much can they
retain ?  We have got th highest tax structure in
this country and a very efficient tax-collecting
machinery and these are all readily assessable
accounts. He cannot escape it. At best he can
retain this money for three months at the end of
which the man will come and he has to deposit
it as advance tax. He can retain a maximum of
15 or 20 per cent, which even now you are
prepared to allow. Therefore, in my opinion,
they must be allowed to retain this extra 57i pre
cent. Instead, you want to collect an export
duty on tea even before the goods leave the
shores of the country. Even before he realises
the value of his goods, you expect the exports to
increase by two times and three limes. Is it
possible ?

Now, look at the mess you have made in regard
to the rupee payment transaction. Russia has
agreed to only 47} per cent. They are not
prepared to compensate fully the 57} per cent,
whereas all other countries have agreed to it.
The Minister has said that they want to gel the
maximum foreign exchange for the same
quantity of goods exported. Now, if that is the
case, why devalue at all ? They have been
doing such wide propaganda that our exports
will be cheaper and we will be able to earn
more foreign exchange. It is contradictory
to what the Minister is saying. On top of that
he wants us to restrain home consumption or
reduce consumption. He wants each one of us
to at least i educe a cup of tea every day, so that
he »ould get more quantity for export. Now,
he has forgotten that all qualities of tea are pot
exportable. If everybody gives up one cup
of tea, the exportable quality of tea that will be
available will remain the same and not one cup
per head for the entire population. He has also
forgotten that the internal cost of production of
tea, in fact, the cost of production of all these
traditional commodities is going up every day.
What we are talking about is conditions as on 6-
6-66. Even within these two months quite a lot
of changes have taken place, The
manufacturing costs are going up and that has to
be adjusted. Is there any government
machinery fo correlate the in creased
extra cost internally and th< fluctuations
in the overseas markets, sc that the mopping
up of this export dutj 72RS 66- 5
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can be adjusted from time to time auto-
matically and in time ? The Government can
never do it. We had the experience of
iubsidising exports. It has been now con-
demned as the most irrational wd demoralising
step. The same thing will happen to this also.
You do not trust the exporter and you should
not. But have you got any machinery to find
out exactly what are the international prices of
various commodities in various countries ? You
depend only on your Embassies and Trade
Commissioners to do this job. [ wish I had told
this yesterday to the External Affairs Minister.
Ir all our foreign Embassies there is very
little co-ordination between the commercial
section and the political section. The
Commercial Attaches are not peop'e trained for
the job. They are officers who do not know
anything about trade. At least I know of one
instance where one of the Trade Commissioners
does not know anything about cotton yarn. He
has not seen anything other than the sewing
thread that his wife is using. The same
gentleman was asking me about grey cloth:
"Why should any country be importing such
large quantities of cloth dyed in one colour,
tbs grey colour ?"  Such are our Trada Com-
missioners who are appointed abroad. Very
recently I had another experience. =~ When I
wanted to dispose of the cloth that was lying at
Brussels, I asked" the officer concerned there to
give me the party or at least to quote the price
prevailing for that quality at that time in that
market. He was not able to do it. Such is the
calibre of our Trade Commissioners lhat are
being employed all over the world leave alone
the countries where they are importing our
goods.  On such ignorant reports of theirs on
the market conditions we depend on our export
performance. This is how we ruin our market.
We have already ruined enough markets and it
will take years to build up new markets.

Our Deputy Minister yesterday was telling
about moderate stimulus to exporters. Is there
any commodity in this list that has been
submitted that you can export in unlimited
quantities ? Just now as Mr. Shah said, there
is a limit for tea, there is a limit for coffee,
and there is a limit for other items. There is a
limit. We cannot export unlimited quantities.
Either there is scarcity or there are no buyers.
At best there may be some scarcity created in
the
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[Shri K. Sundaram.J internal market if we
allow free export. What is the guarantee that
the Government will not do it tomorrow ?
They are going to do it, to restrain home
consumption, to restrain internal consumption
and keep it for export. Why not allow these
exporters do the same ? I would like to know
how they are going to spend this money that
they are going to collect from this export
duty. Are they going to subsidise other
commodities which need still some kind of a
support or are they going to spend it on
ventures like the Madras International Fair
that has been postponed for the time being? It
is for such purposes only that these funds will
be available or useful, not for any promotional
purposes. In such a case 1 would like the
Commerce Minister to evolve a scheme and
submit it to this House for scrutiny and we
will have a discussion and approve the same.
The Deputy Minister yesterday said that the
consumption of articles was going up every
year, year after year, and particularly he men-
tioned about textiles. Unfortunately this
morning in the Question Hour there was a
question, No. 405. which for want of time wo
did not take up. I only wish the Minister had
gone through the figures, and I hope he has
not-forgotten that mill after mill is even now
closing down and stocks are still piling up. It
was only the other day that the report of the
Commerce Ministry showed that the current
consumption of cloth was only 15.1 yards per
capita. What is the Government doing for
promoting the export ? We have seen what
kind of Commercial Attaches we have got in
the wvarious countries. All the traditional
commodities were sold to the Cost European
countries also. They were not our traditional
buyers. They also bought all these goods.
Have we followed it up ? Have we found out
how they are using these goods in their
countries ?

[THE DEPUTY CHAIRMAN in the Chair.]

There are market reports that say that these
goods have found their way into the West
European countries who are our traditional
buyers of these traditional goods, and at a
reduced price. That is the pity of it. The West
European countries got our goods at a much
cheaper rate from the East European countries
than our own country. Thereby the East
European countries got  their foreign
exchange and

[RAJYA SABHA]
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we got their rupees, and in the bargain wc lest
our market also. A complaint was made and
the Ministry has acknowledged it, and the
reply was that it has been referred to the
various Ambassadors to keep a watch on it.
Do you expect these officers to keep a watch
on these commodities? If only those words
"Made in India" are removed, our people will
never be able to tell or identify whether they
are Indian goods at all. Such are the officers to
whom we entrust this job. Our Government is
only too eager to collect the taxes. They do
things in such a haste. I have seen in these
foreign countries, our showrooms; either they
are junk shops or super sample shops. This is
what they are in the foreign countries. You
can see it in Lagos, Sudan, Nairobi, etc. We
took part in the New York World Fair and the
Moscow Fair and spent quite a lot of money.
Some pretty faces enjoyed a holiday with pay
and we got a certificate of merit. That was all
the result. I would like the Minister to
reconsider removing these export duties al-
together and allow these tea, coffee, tanning,
coir and other industries to be properly and
well established so that at least in future there
will be proper export earnings. Therefore, I
oppose this resolution in foto.

THE DEPUTY CHAIRMAN: Mr.
Bhuwalka. May I request Members to be very
brief ?

SHRI ARJUN ARORA : (Uttar Pradesh) :
What about me, Madam ?

THE DEPUTY CHAIRMAN :
called Mr. Bhuwalka.

1 have

SHRI ARJUN ARORA : My name was
first in the list. I have been in the House all
the time and I have been superseded.

THE DEPUTY CHAIRMAN: Mr.
Bhuwalka.
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SHRI ARJUN ARORA: Madam Deputy
Chairman, I must say that those in charge of
arranging the business and the Government
have obviously made a mis-lake. This motion
is a baby of the act of devaluation. In fairness,
devaluation should have been considered first
and approved by this House and only then
should these follow-up measures have come
before us.

SHRI AKBAR ALI KHAN : But they
wanted to take it up immediately.

SHRI ARJUN ARORA : They want
everything to be done immediately and they
say that they believe in planning. The fact that
this measure has been brought before the
House first and not the motion on devaluation,
is an indication of the confusion which has
probably led to devaluation. This is a follow-
up measure. I, however, sympathise with the
Commerce Minister. He could not have been
in favour of devaluation. There are Press re-
ports that he was not in favour of devaluation
and the names of many other Ministers, senior
and junior to the Commerce Minister, have
been mentioned in this connection. Some have
contradicted; others have not. I do not know if
the Commerce Minister has contradicted thos;
Press reports. But it is obvious that being the
Commerce Minister in charge of our imports
and exports and in charge of many
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of our vital industries like textiles and jute, he
could not have favoured the folly which led to
devaluation. And for him, devaluation has
created more problems than it could solve. I
do not know if it has solved any of the
problems of our international trade. It has
created many.

Madam, what has followed devaluation is
all topsyturvy. Prices have gone up though the
Government spokesmen go on denying it and
they cite the example of vegetables sold in the
Super Bazar at controlled rates as if the Super
Bazar in the Connaught Circus where big and
small cars assemble is so big and so super that
it can supply rations, even vegetables, to the
rest of the country. The situation is that within
the first fortnight of the coming of the Super
Bazar, the Super Bazar is running out of
supplies and it does not give any customer
more than six eggs per day. Now imagine, a
person living in Defence Colony or Lajpat
Nagar. If he has to get his eggs rationed to six
per day from the Super Bazar, how much of
petrol will it consume and what will be the
cost to be added to the six eggs that he will be
able to get ? So, the Super Bazar is not the
indicator of the prices which the consumer
has to pay. The country as a whole is paying
much more. Even Government agencies have
increased the prices. This morning, an hon.
Member mentioned the case of the HMT
watches, one good thing which this country
produces thanks to Shri Manubhai Shah who
was for long our Industry Minister. Their
prices have been increased by Rs. 15 or so.

PANDIT S. S. N. TANKHA (Uttar
Pradesh) : That is because of the cost of
its import content.

SHRI ARJUN ARORA : I am coming to
that, 1 know that.

We were all along told (hat the import
content of these watches is being gradually
reduced and that it has been reduced to such
an extent that the import content is now only
5 per cent or 7 per cent. Now, that 5 per cent
or 7 per cent of Rs. 92

concerned our <=
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ed by those responsible for it that there is
hardly anything which is without import
content. Even vegetable growers and wheat
growers are being told to use imported
fertilisers. Mr. K. K. Shah said this afternoon
that it is better to import fertilisers than to
import wheat. So our economy is being so
managed that every grain of wheat, every unit
of potato, every tomato that we eat has some
import content. And if the HM.T., an
efficient public sector unit, increases the price
of watches because of the import content,
why does the Government expect the wheat
grower, the potato and the tomato cultivator
not to increase the prices because il is the
Government which is asking him to use the
imported fertiliser ? Therefore, every grain
that we eat has something imported for which
increased price has to be paid.

As a matter of fact, Madam, when 1 said
that what has followed devaluation is
topsyturvy. 1 had the much-publicised
statement of the Finance Minister in mind.
Soon after he announced devaluation he went
round the country. Other Ministers were sent
to industrial centres to assure everybody that
devaluation is good because devaluation is
going to be followed by import liberalisation.
Now, Madam, I am not an economist. 1 am an
humble trade union worker. But I know what
an humble student of economics knows,
namely this devaluation should have been
followed by more restrictions on imports. I do
not know who are the economic advisers of
this Government, I do not know who has
taken charge of our economy that soon after
devaluation emissaries are sent round the
country and the Finance Minister declares at
the top of his voice that devaluation is going
to be followed by import liberalisation. Now,
if such are the people who are in charge of our
economy, whatever Mr. Manubhai Shah may
do to increase our exports and to reduce our
imports and to regularise our international
trade, our economv is bound to meet a
disaster.

Madar>>, I thins those who talk of import
liberalisation in the wake of devalur ation are

foreign stooges who want to mort-
gan® \)&fc WSTIOTO>j oi X\as covn&TY to tticrae
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[Shri Arjun Arora.]

So far as the sterling is concerned, the
proprietors of sterling, the British themselves,
find that they have no sterling or anything to
gi*® "~ The result of this policy of import
liberalisation will be that our economy will
for a long time be mortgaged to the land of
dollars.

Now there is import liberalisation for
everything. There is the case, for example, of
jute imports. The Government has agreed to
liberalise the import of
jute ...

SHRI MANUBHAI SHAH : Because we
are short ofit.

SHRI ARJUN ARORA Because
we do not produce, and we do not require
fertiliser for jute. We have not only libe
ralised the import of jute—that alone does
not satisfy the jute barons. The press re
ports that the jute barons insist and the
jute mills demand that they should be
allowed to import just from wherever they
want and that demand, I am told, has been
met—we have allowed them to import from
wherever they want. So it is not that cer
tain things which we do not produce are
to be imported. We will import even
those things which we produce. There is,
for example, the press report, which no
body has contradicted, that the Govern
ment of the U.S.A. has advised our Gov
ernment to curtail the production of cotton
because more cotton is available in the
U.S.A. and elsewhere for being imported
into this country. (Interruption by Pandit
S. 8. N. Tankha) You do not know. You
are just a khadiwalla. You do not know
what is cotton. Anybody who knows a
word about cotton knows that cotton culti
vation is easy to destroy, easy to be dis
couraged, but not easy to be increased.
Cotton fields in this country have been
properly selected for various types of]
cotton, and that is why the quality of]
cotton produced in this country continues
to improve. And if we once accept this
advice of the Government of the United

[RAJYASABHA]
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try we find looms are sealed, hours of work
are reduced in the jute textile industry. If we
follow the American advice we will have to
seal our looms. We will have to curtail
production. That fatal advice we should never
accept.

SHRI AKBAR ALI KHAN :
be increased.

Food has to

SHRI ARJUN ARORA : There is, for
example, the Commerce Minister who is in
charge of our balance of payments. In a way
the balance of payments, as far as foreign
loans are concerned, appear to be the charge of
the Planning Commission. Balance of
payments, as far as the normal international
trade is concerned, is the charge of the
Commerce Minister. Well, he will say
something about it. But there is the Wall Street
Journal, an American paper, which has said
something about it and that is very interesting.
The Wall Street Journal correspondent in India
writes from Ahmedabad that "Nations with
balance of payments problems can profit from
watching India. They may watch what India
does and then carefully do otherwise." This is
what the Wall Street journal's correspondent in
India stationed at Ahmedabad has written in
that paper. Watch India if you have a balance
of trade problem and then do otherwise of
what India does. Such is the folly which seems
to dominate our economic policy.

THE DEPUTY CHAIRMAN: You. must
wind up because there are others who have to
speak.

SHRI ARJUN ARORA : Mr. Shah and Mr.
Gupta spoke for half an hour and I have
taken only twelve minutes.

THE DEPUTY CHAIRMAN ; I appeal to
you that everyone will have fo restrict his
speech, otherwise we shall go on and on.
Give your main points."® seems to
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have a theory of money peculiar to him.
There are many theories of money. There is
the miser's theory of money which thinks th
it counting money is the main proposition of
money being there. Mr. K. K. Shah has,
though he is not one, somehow the miser's
theory of money. He just means you.
count more money and you have more
money. He seems  to forget that money
represents certain goods and certain
services and the value  of rupee means ihat
in the long run the goods and the ser ices
which the rupee represents will get de alued.
He has however given a very g< od case
for a wage increase and as a tr:de unionist |
will quote him again and again. He has said
that a pound of tea will bring the same
amount of foreign currency but it will
mean more Indian rupee. If that is so,
and I hope that is so, the producer of that tea
should get a bigger share of that productivity
in rupee, the miser's rupee.

SHRI AKBAR ALI KHAN : That is
why he is mopping it up.

SHRI ARJUN ARORA : There is, in
that context, no case for a wage freeze
which Mr. Morarji Desai, our esteemed
leader and Mr. Patil, seem to favour. Mr.
K. K. Shah has repudiated those who stand
for a wage freeze. There is, in the
arguments of Mr. K. K. Shah, a case for
immediate wage increase by 57.5 per cent,
particularly in the export-oriented indust-
ries. Mr. K. K. Shah seems to own a
Parker pen manufactured in the U.S.

SHRI K. K. SHAH : No, it is made in
India.

SHRI ARJUN ARORA: No? He
said that now we will import only one
Parker pen rather than two and therefore
the producers of Parker pen in the U.S.
will be the losers. He seems to be living in
the 19th century when industrialised
countries were interested in exporting
finished goods. Now in the year of Grace,
1966, they are interested in exporting capi-
tal. Caltex, Burma Shell and ESSO did not
build their refineries in India in the 19th
century. They built them in the fifties and
sixties. Many other foreign industrialists
have come to India after Independence.
To-day they are interested in ex-
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porting capital to India and to establish
factories here to exploit our cheap labour and
introduce confusion in our Government. So
what will happen is that for every Dollar that
they invest in this country they will have
more Rupee capital.

SHRI K. K. SHAH : When they take back
it will be less.

SHRI ARJUN ARORA : They never take
back unless we throw them out and you may
perhaps stand in my way of throwing them
out. Ihope you will not.

AN HON. MEMBER : You are mistaken.

SHRI ARJUN ARORA : I will be glad if I
am mistaken and if both Mr. Chinai and Mr.
Shah join me in throwing them out.

SHRI K. K. SHAH : We only want you
to understand.

SHRI ARJUN ARORA : Tunderstand. They
are only interested in exporting capital to this
country that capital now becomes more
valuable and I do not know whether the
reactions of all the countries to devaluation
were taken  into consideration when our
Government decided to devalue the rupee.
The fact is that apart from the U.S., no country
is .happy at our folly of devaluation. The
British have the biggest capital investment in
India. They claim that their share of foreign
investment in India is about 60 per cent. They
are extremely unhappy because their invest-
ment in India has also suffered because of
devaluation. A press report from New
York dealing with July 8/9th meeting of the
Air India Consortium says that Japan which is

a member of the Consortium reacted
unfavourably  to the World Bank's
recommendation  for devaluation  of the

Indian rupee. Japan's objection was that
devaluation does not suit her and that the
World Bank should have consulted Japan
before making the recommendation. The
World Bank however consulted only the
Treasury of the Government of the U.S.
Similar is the reaction of Germany, another
member of the Consortium which has also
reacted strongly against devaluation.
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[Shri Arjun Arora.] Britain does not favour
devaluation. Japan Ooes not favour our
devaluation, Germany does not favour our
devaluation. It is only America which is
happy that we agreed to its advice to devalue
the rupee ill our Planning Minister comes and
declares sharply that he was not pressurised
by anybody, that he is so independent that he
only accepted the advice of the U.S.
Government.

THE DEPUTY CHAIRMAN : That will
do. T have entreated with you for long.

SHRI ARJUN ARORA :
given only 20 minutes.

1 have been

SHRI BABUBHAI M. CHINALI : Before I
go on to the subject itsell, I would like to say
a word or two a connection with what my
friend, Shri Bhupesh Gupta, said yesterday in
the House about me and ray views. Mr. Gupta
did me the honour of calling me an intelligent
man. May I return the compliment and say
that he is much more intelligent than myself
but at the same time I would like to see that
this intelligence which he has and which is
much more than mine, is used for the
betterment of the country. What we see is that
his intelligence is being used for creating
more confusion and it has become more or
less a policy of himself and his Party to create
more confusion and disorder in this country.
The second point on which I would like to say
something is this. He called me not once but
on several occasions during his speech that I
am a capitalist. I am proud of being a capi-
talist and in that connection I want to bring to
your kind notice that there are capi-tsdists of
two categories in this country. I belong to the
second one. Number one is one who has got
capital in the form of either gold or money or
shares or stocks and sits tight over it. I do not
want that in this country such type of capital
should be there. But there are others. The
second category are those capitalists who have
money, who put it to me, who take risks and
invest it for more production and for
developing the industries. Again, whatever
they earn, they put in some other industry and
produce more. I think this type of capitalists is
required in this country, and they are on par
with labour, are
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in no way inferior to the working class or the
labour, according to me, and that type of
capitalist [ am, and I am proud of it.

Then, Madam, I want to observe that he
waxed eloquent in saying that this Gov-
ernment is incompetent, that they are not in a
position to deliver the goods. And if that is so,

SHRI BHUPESH GUPTA : No, no, |
never said so.

SHRI BABUBHAI M. CHINALI: Certainly
you did. I have got a cc.py of your speech.
Please be careful if you contradict me.

SHRI BHUPESH GUPTA : I say they are
capable of delivering the country to the
Americans.

SHRI BABUBHAI M. CHINAI: But he
forgets that the 480 million people of this
country have confidence in this Government
irrespective of whether he or his party likes it
or not.

SHRI BHUPESH GUPTA: Did the
Congress get all the votes in the elections?

SHRI BABUBHAI M. CHINALI: It is not a
question of all the votes, b'lt on be half of the
480 million people the Congress Government
is in power, and in a democracy whosoever
gets a majority rules the country.

Then it is a question of a solution of this
confusion in the economy, recording to him,
the only solution, on all occasion, whenever
he is on his legs, as far as the economic
situation is concerned, is nationalisation. If it
is a bank, nationalise it. If it is foreign trade,
nationalise it. I do not know how it will work
because, for every problem, the solution of
Mr. Bhupesh Gupta and his party is
nationalisation. 1 wish he remembers it when
they come into power some day, which I think
will never happen, but if they come, they must
not forget that they should be able to natio-
nalise everything. They cannot nationalise this
(points to his head) Madam. Therefore let
them understand thai afterwards.
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SHRI BHUPESH GUPTA . Capitalists'
brains we shall never nationalise; they oon
tain very little.

SHRI BABUBHAI M. CHINA! Then,
Madam, according to them nationalisation is
the solution to import-export trade, ot foreign
trade, as- they call it. On one side they say that
this Government is not competent. All the
same they say, "You nationalise foreign trade",
and thereby ihey place more responsibilities
on the Government. So are they convinced in i
heir mind that this Government is capable of
handling the export-import trade and thereby
benefiting the country? If that is so, then Mr.
Bhupesh Gupta must withdraw his words as he
said that this Government is incompetent and
is not in a position to deliver the goods. This
Government no doubt is competent but I think
it is not competent to see that the import-
export trade, or the foreign trade, as they call
it. is nationalised, because in that case their
responsibility becomes greater, and
Government today is not in a position to do
that, and if they handle it, it will be at their risk
and cost, and the confusion which the hon.
Member wants. I agree will come very soon.

I hen the question arises whether we
want these export duties or not. On one side
we say that devaluation will bring more
money by more exports. Now if that more
money, if that 57} per tent more money comes,
naturally, she Government should look into
the condition  of these particular industries
which have been mentioned in the Resolution,
must  come forward and say that they will
mop up a cer tain percentage of it so that it
may be used for the betterment, or better
development of this country without at the
same tjme harming the exports. It was made
out that for 100 Dollars you are going to get
the same old 100 Dollars in foreign exchange
or the Reserve Bank is going to get the same
amount of foreign exchange in spite of
devaluation I agree; there is no difference of
opinion.  But the question is, "On the 57i per
cent which you will get more, is there any edge
for more exports ? Is there any edge for more
production in this country, or not /” The
answer is "Yes". Thtie is an edge for more
production and there is an edge for bargaining
L72RS/66-6
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for more exports, even with the condition
that you are going to get the same pre-
devaluation 100 Dollars for the exports
made after devaluation. Therefore,
Madam, to say that there is no change in value
is not saying the correct thing. With the change
in value, we are in a bargaining position. With
the same foreign exchange but with more rupee
payments the scope for more goods to be
exported is there, and to that extent
devaluation is bound to help exports. Also you
must not forget that, when we have more
commodities in hand, in quantity and cross-
section, and when more quantities of more
commodities will be exported, they will fetch
more foreign exchange. Therefore to say that
devaluation is not going to benefit us, even in
foreign exchange, is not a correct position. It
may not be to the extent of 57 i per cent more,
which we will be getting in Indian rupees, but to
an extent we are bound to get it. Therefore I
say, as I said before, that there is greater
bargaining power. The foreign exchange earned
may be the same 100 Dollars now or near about
that, say, 98 Dollars.  There is no question
about that, no dispute about that.

A point more and I have done with it, and it is
in connection with  the  prices within the
country. It has been said that after
devaluation the prices of several com modities
have gone up. It is a fact. But it will take
some time to stabilise it. There is no doubt
that we have not got many things to export.
Our traditional exports may not exceed the
present limit except to a certain extent in tea.
In other traditional items I doubt whether we
will be able to do anything more. But that
should not prevent us from making more
production of such items, as, for example,
jute. There we find we have to import a
certain quantity of raw jute to produce more
finished jute goods. If we can get more raw
jute, we will be in a position to export much
more than what we are exporting today so far
as finished jute goods are concerned. In tea, of
course we are today in a position to export a
little more. Now much has been made out of
the statement which Mr. Manubhai Shah made
the other day about tea, by my friend,  Mr.
Bhupesh Gupta. He quoted Mr. Manubhai
Shah where he said that twenty million
kilograms of tea could be saved if everyone
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[Shri Babubhai N. Chinai.]

gave up one cup of tea, and that tea could be
exported. Mr. Bhupesh Gupta construed the
statement to mean that the common man who
is having his tea will be deprived of that cut of
tea. But that was not the idea. The idea was
that if somebody was drinking three cups or
four cups or five cups of tea per day, he might
reduce his consumption by one cup. The idea
is not that the common man, who was drinking
a cup of tea, should be deprived of it. But 1
am not surprised by this  construction placed
on it by Mr. Bhupesh Gupta, because it
happens in the game of politics to construe the
ideas and the views expressed by those in
authority, as it suits him. But the question is
that he quoted him that way. He said that
there was no other country where the people
were asked to tighten their belts and export
goods. I am prepared to quote not one but
many which do so. Every country which is
exporting, the people there have to tighten up
their belts and then export. But a time may
come when the fruits of this export are
enough, when the belt is loosened and the
people enjoy the benefit of that.  Therefore to
say that, no exports are to be done without any
sacrifice, without any tightening of the belt in
this country, is out of question. You see the
case of 4 P.M. Japan. In Japan during
the last forty or fifty years their internal
prices were much higher than their export
prices and yet they used to export. I  know
several items in which I myself used to deal
with Japan. There was a vast disparity
between their local consumption prices and
the external prices with the result that today
they are on the top. Their export is one of the
largest in the world. Not only are they
exporting to the under-developed countries, but
they are exporting even to fully developed
countries, to the sterling area, the dollar area,
the marks area and so on. Therefore if our
country is to survive, our people will have to
make a little sacrifice irrespective of the
conditions in which we are. Conditions now
are bad, no doubt. The economic condition
now is so bad that for the last several years we
have not seen such bad conditions. But that
should not deter us from facing the
situation. Let us boldly face the situation.
Let us tighten the belt and export more and
earn more
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foreign  exchange and also see that the
benefit of it in turn, goes to our people.

My hon. friend, Shri Arjun Arora, just now
raised the question about cotton. He seems to
argue that the U.S.A. had suggested fo us that
we should buy their cotton because they
have got so much of surplus cotton. The point
is, we have got certain areas of land and we
must produce more of foodgrains than we have
been doing. At present our deficit in
foodgrains is as much as 17 million tonnes.
That is what we have been told.  In order to
fill up this gap and also in order to produce
even more of foodgrains, we will have to put
more land under cultivation of food-grains. If
this is to be done, then naturally some land
which is under cotton will have to be switched
over to the production of foodgrains. Then the
argument is: How will your requirements of
cotton be met ? Now, under PL. 480 you get
cotton. Cotton also comes under PL 480.
Therefore, they say they have this surplus of
cotton and India can have this cotton so that we
may put the land for food crop cultivation so
that we may be able to become self-sufficient
in food in timesto come. The cotton crop
last year came up to 54 lakh bales and we were
short only by some 8 lakh bales and this 8 lakh
bales we could import under PL 480 especially
since we do not have to pay for it in foreign
exchange. It will be paid in rupees. On the
land we can then raise food crops. In America
also they find they are short of foodgrains.
We know they have been sending us
foodgrains for the last several years and their
stocks have dwindled there also. Therefore,
they have suggested this. It is not as if cotton
crop there is surplus and therefore, they have
saidto us: "You take away this cotton."

It is all very well for Shri Arjun Arora to
say that wages also should be increased to the
extent of 57 per cent. My hon. friend is free to
ask anything, even for the moon. But the
question is, does that arise out of this
devaluation and this Resolution for the levy of
export duties that is before the House now ?

SHRI P. N. SAPRU (Uttar Pradesh) : Yes.
SHRI BABUBHAI M. CHINAI . My hon.
friend, Dr. Sapru, here says it does. Well, I

take my hat off for his knowledge of
economics. But I say in this Resolution
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we are thinking of mopping up the profits
which have come as a result of devalu-
ation. Then how is it when we are think-
ing in terms of mopping up the profits you
are at the same lime thinking in terms of
increasing the wages by 57 per cent 7 If
this is done, then what will happen to our
exports only God knows, and I hope Mr.
Arjun Arora also  knows it very well.
Thank you, Madam.
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[Time bell rings.]

oft WEWE A1 TH W% T I
Hrafasy & a¥ @, 0F fadq aAEn
q Iawy 9397 ifgd |

[Time bell rings.]

SHRI MANUBHAI SHAH: Madam
Deputy Chairman, I am very grateful to the
large number of Members of this House, who
have made their observations, rery valuable in
content, on this Resolution. Instead of ranging
over the entire subject of economic reform, I
will first confine myself to the subject-matter
of the Resolution,
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namely, soliciting the approval  of this
august House for these export duties.
Devaluation is a monetary  reform and

should not be connected with any sudden
accident of the type of an earthquake or allied
to any political motivation. I have always
taken this reform of devaluation in terms of its
technical and economic value, namely, the
benefits to be derived therefrom for our
underdeveloped country The basic idea
among many others is to promote the export
earnings of this country. Now the question
arises as to how in the post-devaluation period
do we go ahead and move forward so that one
of the principal objectives of this economic
reform is achieved to the maximum extent.
There are, Madam, three parts therefore of this
resolution which I want to bring to the notice
of the House. The first is that the intention of
the Government in the post-devaluation
measures the series of which we have taken in
the last six or eight weeks was to increase the
profitability of the exporting units, the
exporting industries, and the labour which is
working fn these exporting industries.
Therefore, I can assure Mr. Arjun Arora and
the working class and other Members who
wanted that a portion of the benefit should go
back to the exporting units both in the
management investment and the labour field so
that they can improve the production of these
industries. That is the intention.

If you, Madam, and the House analyse the
scheme of things, the maximum duty that we
have levied is ad valorem 40 per cent and it is
as low as 10 per cent among the entire gamut
of about 82 per cent of the export goods which
before devaluation were moving on their own
motivation. No major assistance was available
or was being granted by Government to the
traditional exports of India which after
devaluation had a windfall of profit or gain to
the extent of about 57.5 per oent. Therefore,
we allowed 17.5 per cent out of this for the
exporting units which certainly could be
shared by all the constituent elements in the
exporting industries so that the edge in
competition, the gain in competition in the
world markets could be carried on by our
export commodities. If you would have
retained this 57.5 per cent as the hon. Member
Mr. Sundaram was pointing out, what we
would have done is that we would have given a
big push to the price spiral
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The intention of the House and the Govern-
ment being to control the prices so that an
incipient inflation of a runaway character does
not get into our economy, that would have
been result if there were no export duties
levied. It is not to mop up any profit or return
for the Government or the revenue of the
Government but to protect the interests of the
working classes and the masses of this
country so that a runaway price spiral does not
take place in this bulk of commodities which
were going without any assistance—and they
form a major portion of this country's pro-
duction in agriculture, industry, minerals and
other services.

Therefore, the first part was to leave a
sizeable margin of profitability; secondly, to
mop up the difference so that the prices are
stabilised; and thirdly—which is the most
paramount consideration before the Gov-
ernment—to see that devaluation does not lead
to erosion of the foreign exchange earnings.
This is the main consideration why the export
duty Resolution is before this august House. If
we would not have put these duties ranging
from 10 per cent to 40 per cent, it would have
been and it has been the case in some
commodities where we forgot or we left to
chance for the commodity to readjust to the
world parity prices, that the prices sank in real
terms; that is, the export earnings in terms of
the foreign currency, whether dollar or rouble
or sterling, actually went down or would have
gone down, if we would have not protected and
given a shelter to these prices through export
duties. So, in terms of a military strategy I
would compare the export duties as a fortress
or a wall built in order that the army may
march on with full protection from the
bombardment of the world forces of market
operation which always tend to depress the
world prices. The terms of trade which this
country was gaining in terms of iron ore or oil
or cashew nuts or tobacco or mica or
manganese ore and the large number of
commodities which" were going without
assistance, they would have all fallen in real
export earnings if the export duties were not
levied. The indirect gain therefore was that this
country's exchequer would gain Rs. 160 crores
to Rs. 180 crores a year as a result of these
export duties. If these export duties were not
approved by this august House or imposed by
the
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Government, the conversion thereof at 57.5
per cent which works out to £ 120 million
sterling—that would have been lost at the end
of the year in terms of foreign exchange
carnings, because every exporter of this
country would have rushed to sell his goods
with a little profit to himself at dust cheap
prices competing with each other and
underselling. As Mr. Abdul Ghani was
pointing out, that had always happened when
profits are too excessive in some cases
underinvoicing, overinvoicing, underselling,
undercutting, etc., would have taken place and
there would have been no protection to the
exporter against the foreign forces to see that
the prices are well protected. Therefore, the
paramount  consideration  before  the
Government in this case was, while retaining
price stabilisation, while giving an edge to our
exporters in the competitive market, to gain
something for our industries, something for
our labour, something for our commodities;
we should see to it that the national interests
are paramount and are duly protected.
Therefore, this House has to give this limited
approach to the export duty as of a character
which is more protective and sheltering in its
content than anything of an enlargement or
promotion of exports.

Mr. Bhupesh Gupta mentioned that we
would have to send one and a half times more
goods to the United States—and I may also
include Soviet Union—as a result of
devaluation. His very fear that devaluation
will lead to an erosion in real incomes of the
nation in terms of foreign exchange by 57.5
per cent was the very reason why we put the
export duty to prevent that erosion in income.
Therefore, we will not have to sell any more
one and a half times more goods to earn the
same amount of dollar or the rouble or
sterling, but we will practically sell as a result
of this mechanism the same amount of com-
modity as before to earn the same foreign
exchange as we used to do before devaluation.

Then, Madam, the question was : Is it
possible that these duties may come in the
way of export ? There is a fear expressed by
some hon. Members. I will give them some
figures. When jute goods before devaluation
were being sold for sackings, for instance, we
were receiving Rs. 1800 a tonne. As a result
of devaluationon a



2391  Levying of Export Duty

[Shri Manubhai Shah.]

straight arithmetical par value of the rupee the
new price should have been Rs. 2826, that is
57.5 per cent added to Rs. 1800. If we would
not have put the export duty of Rs. 900,
straightway the Rs. 2826 would have gone into
the market. The gentlemen in the jute trade,
however strong they are, would have liked to
sell it at Rs. 1900; Rs. 100 is a big gain on a
commodity of Rs. 1800, and the nation would
have lost Rs. 926, namely, 30 per cent of the
foreign exchange. Under the mechanism of
duty if you subtract Rs. 900 of duty on sack-
ings out of Rs. 2826, still the exporter is left
with Rs. 1926 as compared to Rs. 1800.
Therefore, Rs. 126 is the margin kept for the
exporter to be shared by the working class, the
management and the staff. Then Rs. 900
comes to the Central exchequer for carrying
out the welfare activities in various fields as
part of the national income and we retain
practically the same value in terms of foreign
exchange. The same thing about the carpet
backing. We have been careful to see that the
competition with Pakistan in this very vital
field of national interest, which gave us Rs.
184 crores last year (which in terms of sterling
comes to £155 million sterling) is protected
and increased and not allowed to decrease. On
carpet backing we put a duty of Rs. 600 per
tonne. There has been an intellectual analysis
behind each of the quantum of duty, whether
ad valorem or specific, in order to see that the
unit value of the commodity does not go
down, that we can compete better with our
competitors in the world market and yet
protect our national interest. The point is at Rs.
2200 per tonne before devaluation, in terms of
simple arithmetic the new price would have
been Rs. 3465. If we take away Rs. 600 duty,
the exporter is earning Rs. 2865 which is Rs.
665 more than what he was earning before. I
am sure the hon. Members who know the jute
industry would agree with me that Rs. 600
extra profit on Rs. 2200—my friend is already
nodding his head; obviously he is happy that a
lot of more money is going to the jute industry
as a result of these export duties.

Madam, I had mentioned as to what was
the technique by which we could make
devaluation the maximum success. Iam
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no more interested in the argument of what is
right and what is wrong. It is a national
decision; it is a fait accompli today; the
decision has been taken in the best of
motivation to see that the ill-health of a
temporary character is cured. Mr. Raj-narain
was saying that there was mismanagement for
eighteen years. The grand management of this
country which the ruling Party has been doing
in the last eighteen years is a historical fact
written in words of gold. When the history of
India would have to be written, you will
realise as I realise when I go across the whole
world, the 88 underdeveloped countries, that
India is the only country—I would not say
India is the only country because people may
think that [ am an Indian and I am boasting—
but India is the only underdeveloped country
which has done so much in industrialisation
and economic development. It has done so
much for education. It has done so much for
agriculture. It has done so much for mineral
development. It has done so much for heavy
industries. And it has raised the prestige of this
country as no other underdeveloped country
has done in the field of planning. It is only a
matter of pride that this country has produced
leaders of greatness because of its hoary past,
of its glorious chapters of ancient culture and
civilisation and that human development has
been maximum in this country, more than the
physical and the material development. It is
the human development that we have achieved
in terms of more technicians, more doctors,
more lawyers, more professors, more
humanitarians, more educated men and
women in this country coming out of the
portals of universities . . .

SHRI BHUPESH GUPTA : And more
Ministers.

SHRI MANUBHAI SHAH: We have less
Ministers than the Soviet Union. I am not
comparing it, because that is a friendly
country to which I have paid more visits than
Shri Bhupesh Gupta. I have gone to the Soviet
Union several times and I am considered to be
a great friend of theirs, and I can tell you that .

SHRI ARJUN ARORA: He
there twice every year.

goes
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SHRI MANUBHAI SHAH: You might be
going only recently, but I have been going
there for a long time.

sft CIAATIAT : AT ALHFTT H &,
ST AFT 2, THET T FEAT |

q1, 79 W FET 4T\

I have great admiration for that great

country.

SHRr BHUPESH GUPTA :
support you.

1 would

SHRI MANUBHA1 SHAH: And I have
been, therefore, an advocate of the rupee trade
which some friends in the Swatantra Party do
not like because they do not understand it.
The rupee trade is as good as the dollar trade
or as good as the sterling trade. In some
respects, it may be better than various other
trades. Anyhow, that is not the point.

What [ was trying to say was that de-
valuation is not the result of any frustration;
devaluation is not the result of
mismanagement of our economy. Devaluation
and economic reform are the great roarich
towards economic emancipation. We walked
on the plateaus and valleys came in our way.
We crossed the valleys. Now the mountain is
coming. As I said in the Lok Sabha, it is an
exercise in mountain climbing. There are
occasions in the life of a nation when normal
walking, normal going up and down, cannot
carry you to the cherished goal, you have to
run up the mountains and climb the
mountains, and mountain climbing can be
made successful and it can give character and
vigorous health to the nation provided it is
done with courage, stead-fastness and skill,
which this country is not lacking in. We shall
take steps from day to day and from year to
year in the direction which the hon. Members
have indicated—giving great attention to
agriculture, to increasing the productivity per
man, giving more attention to those sectors of
the economy where the input of import and the
input of foreign exchange are the minimum.
We are not wedded to foreign assis-
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tance, we are not wedded to foreign aid.
Foreign aid is only an assistance for a tem-
porary period till we become self-reliant in our
national economy and in that direction of
mountain climbing, a very, very difficult
exercise is devaluation which we have to pass
through and this is one of the steps. And I
would say that the House would be reassured
that all these steps are being taken with
watchfulness. The day we find that the export
duty retards the export promotion of that
commodity, the duty can go. We are not
wedded to levying duty as of some sacrosanct,
religious character or of some ideological
character. Duty is only a mechanism to prevent
the fall of the earning of the rupee in real terms
and that duty cannot stay one single moment
more when the commodity loses marketability
and the earning of foreign exchange in the
world market. Therefore, I had given an offer
in the other House regarding tea on which we
had to put a specific duty. We could not devise
an ad valorem duty on tea because tea auctions
vary from day to day. Those hon. Members
who are very much familiar with the Cochin
auction, with the Calcutta auction and with the
London auction will bear me out that the ad
valorem duty was not possible. Therefore we
put a specific duty. Now in the specific duty,
we are prepared for slabs; one slab, two slabs,
three slabs, four slabs. We did it on the basis
of the common tea, and I have made the calcu-
lation. Rs. 5.60 was the pre-devaluation price.
Now we put Rs. 2 as specific duty and at 57.5
per cent, they get the new rate of 8.3. If you
had Rs. 2, from Rs. 5.60 it comes to Rs. 7.60
and still there is a margin of 70 paise per
kilogram for the present, the most low priced
tea. If you take the Darjeeling. the Lepchu,
Orange Pekoe and Assam Bottoms and then if
you go right up to the hills, then you will find
that the duty is hardly 10 per cent, or it comes
hardly to 15 per cent. And there is a margin of
42 per cent, for the superior tea. Therefore the
export duty is a qualitative pointer that the
better the tea you produce, the more the profit
you gain. It is in the direcion of profit that the
duty points out. Even then, there might be
some teas of a very, very low quality : for
instance, the Green tea. The Amritsar
merchants came to me. We met people from
the Dehra Dun area and the Nepal Terai area
and they told us that the Greentea cannot
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bear it. We calculated and immediately
removed it before we came to the House—
that we removed Rs. 2 duty on Green tea. I
can assure the House : We are not dogmatic,
we are not wedded to the concept of duty as a
part of revenue earning. This is not a grab
theory. It is a purely promotional,
development aspect and if any hon. Member
at any time feels any commodity being
disabled by any quantum of duty, I am
prepared immediately to reconsider and
recommend to the Government immediately
the withdrawal or reduction or rationalisation
of the pattern of duty.

Then, Madam, my friend, Shri Bhupesh
Gupta, always says that all trade in this
country is bad and therefore, nationalise the
foreign trade. I have had many occasions of
giving a polite answer here. We are not
wedded as a creed to the nationalisation of the
foreign trade. And yet, we have never
hesitated to take over any amount of trade
whatever the protests of the traders may be, if
we feel that particularly the taking over in the
State sector is in the national interest. From
Rs. 10 crores per year just a few years before,
the present business commanded by the STC,
the MMTC, the MSTC and the IMPEC, the
four big public sector trading corporations that
we have built up, in the last five years has
gone up to Rs. 200 crores worth of trade, in
the new terms Rs. 300 crores. And I have
already said that the import of foreign cotton
on which various Members have expressed
their opinion, we are trying to canalise. Many
people came to me, many cotton traders. We
found that in the national interest, it is good
and it will be beneficial in the long run both to
the industry and to the trade to canalise it
through the State sector. We were not
hesitating to do so. At no time were we under
the pressure of anybody except the national
interest. If the pressure of national interest
denotes to us that a particular commodity is
important, we shall take it in the public sector.
It is not a matter of competence or
incompetence. My friend, Shri Babubhai
Chinai, said that the Government is very
competent in many respect but may be it is
very incompetent in nationalising foreign
trade. I do not want to join issue with him.
What [ say is this, competence or
incompetence; apart from that, if the
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private people are competent, may be the
Government is also competent. But is there
any benefit in taking over 10,00!) varieties of
cotton textiles in this public sector and then
make a fool of ourselves ? Does it increase the
foreign trade ? Does it give us more foreign
exchange 1 Does it save, by taking over the
import of certain commodities, any foreign
exchange to the nation ? Merely to paint
everybody by black tar all across the line and
generalise that all the people of this country,
importers and exporters, are not good men or
that they are not properly behaving is, I think,
the worst condemnation that ever can come
from anybody's mouth. The Indian people are
as honest as anybody else in the world. My
own experience of the last five years in this
line shows me that out of 8} lakhs of exporters
and importers that I deal with, the overall bad
cases—Ghani Saheb was referring to them—
would be less than 200. I am not saying that it
is all right; there are some bad people who are
doing this. But what Is their quantum, what is
their number, whai is their percentage as
compared to the great nation that India is ?
And therefore because there is a black sheep,
can we say that the whole flock of sheep is
black ? 1 am quite sure that Ghani Saheb and
Shri Bhupesh Gupta never wanted to say that
all the Indian people are like that. There are
very, very honest merchants here. As a matter
of fact, many times, even when we try to do
something which is not very correct, the
merchants come and tell us privately that this
is the correct thing and that the other thing is
not correct, and w: accept their advice. There
is no shame in that. Therefore, I beseech, to us
nationalisation of the foreign trade is not the
panacea for all the evils. Wherever we feel that
the taking over in the public sector of any
trade which is in bulk can give us the strength
of bargaining to us, we shall do so. For
instance, take iron ore, take manganese ore.
Four years before there was a public debate
that Government should not take over hon
OTe, manganese ore. What we found was, that
we were up against the great giants of the
world, in Japan in the steel mills, in Germany
in the steel mills and in Italy, in the steel mills.
They bargained from a position of strength.
All the steel importers of Japan had one
association to buy iron ore. Now, what is the
benefit in sending thousands of weak
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people from this country who cannot enter
into a ten or twenty-year contract to sell one
tonne or 15 tonnes or 200 tonnes or 5000
tonnes a year? s there  any big, giant
exporter in this country who owns all the
mines of India ? Therefore, Government
becomes an ore exporter and helps these
small units to give them strength, to
underwrite all the risk of exports and to
canalise it properly. And we have seen—
from six million tonnes, we have gone up to
14 million tonnes. We propose to go to 30
million tonnes. This is the proof where the
public sector can give real leadership to the
various  industries. Therefore, 1 would
urge upon Shri Babubhai Chinai to convey to
the members in the mercantile community
that they should not feel that if at any  time
Government intervention comes, it is as
though we are trying to grab something. It
is to give them  strength. Just now I may tell
Shri Bhupesh  Gupta, do not go along by
dogmatic feelings, that because it is
nationalisation, everything will go through or
that any benefit will come to the Government
or the people. Certainly we are with him if
he can prove and demonstrate to us that jute
trading by being taken over will give us
instead of Rs. 180 crores, Rs. 190 crores or
Rs. 200 crores. We will be with him.  But
it does not happen.  Even in the Soviet
Union, I have seen that trading is a person-
to-person job, so subjective in its contacts.
People have to meet each other, from India
to the United States, from India to the
Soviet Union, from India to Czechoslovakia,
from India to England and vice-versa. It is
the contact which you build on a person-to
person basis that is the greatest subiective
character of foreign trade. Keeping this in
mind I can assure the hon'ble House that
wherever it is necessary, in order to give this
strength to the national  economy, if any
commodity which is in bulk or where it is
more vulnerable in the national interest and
greater profitability to the country, to take
over the same for external trade in the
public interest we shall nev<r hesitate to do
S0. This Party has never hesitated in the
past and it shall never hesitate in the future to
expand foreign trade in public sector.

Madam, Mrs. Sathe was saying about the
import of cotton. I have had the privilege of
circulating a note on this account to all the
Members of Parliament. It is not as if
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we are importing out of the pleasure of it. We
are qualitatively and quantitatively deficient in
cotton. If we have to clothe the people of this
country we have to do that. The minimum that
we are giving is 15 yards per capita. 1t is
the lowest consumption in the world. ~ Shall we
deny to them the cloth ? Shall we deny to
them what they need in the daily use and also
less export of about Rs. 100 crores 7 Do you
want to stop it? And what will be the result ?
The African countries are as under-
developed as we are. They can say if we do not
buy their cotton, they would not buy our goods.
This is what they have done to Japan.
The other day Tanganyika issued a decree
banning all the Japanese goods to  be imported
in that country only because Japan in that year
failed to buy their cotton. They have only a few
commodities while we have ten thousand
commodities to export to the African and the
Middle-East countries. They say you want
only to sell to us and buy nothing from us.
Even when we became self-sufficient in cotton,
which we must be, as early as possible, we must
dynamise our agriculture, increase the
productivity per acre, even then it would be
paying to this nation in the long run to buy their
cotton, manufacture goods, export more so that
both our cotton and their cotton combine and
produce larger wealth for us.  Reciprocity is
the real principle in international trade.  If
everybody wants to be like Hitler on the
principle of autarchy, national self-suffi-
ciency, closing the door of his own country to
the wide world and wanting to push their
things in other people's land, what shall be the
fate ? It will meet the fate of Hitler. He was
the last pseudo-economist who advocated
autarchy as the principle of economics.  There
has never been in the past and, I hope, there
shall never be in the future one who forgets that
international trade means international inter-
dependence.  Unless you are inter-dependent
on the whole world community, in respect of
your community you cannot expect your goods
to be received by them with pleasure and love
and affection and money unless you buy their
goods. Therefore, it is on that principle that I
would beseech Mrs. Sathe, who raised that point
many times, to appreciate the principle of
bilateralism, multi-lateralism in foreign trade
before we say that cotton imports are a burden
to this country.
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Well, Madam, there were many other points
which have been raised but T. do not propose to
take much time of the House. Mr. K. K. Shah
laid great emphasis on the price line of
essential commodities. I have narrated here
on the floor of this House how many steps
we have taken and yet I cannot say that we have
fully succeeded. The circumstances in  this
country are so complex.  On foodgrains, on

essential drugs, on vanaspati, on cloth, on
articles of mass consumption we  have
statutory control. There are some other basic

items of engineering gools  which have been
bringing under price regulations with some
satisfactory results. I am not fully satisfied.
The Government or the Party, is not fully
satisfied.  And, therefore, I would beseech the
co-operation of the honourable House that in
each and every commodity which is of mass
consumption and is required by the people of
the country in a great quantity, if there are talks
of scarcity or talks of rise of prices, let us know,
we shall try to rush them. In the last two
months we must have rushed goods to 80 to 90
places.  That had an effect on the local prices.
I am not faying that we shall be able to resolve
all circumstances, but we shall take steps 7o see.
that inflation is kept in check and that the
average index of price does not rise beyond a
point which will be detrimental to the very
process of devaluation.

Then, Madam, the last point which had
been made was regarding my comment on the
consumption of tea and other commodities
being reduced. I would like to take this
occasion, Madam, before this honour-ible
House to appeal to them that while production
is the key to all success, whether it is national
income or export, we nust energise in every
sphere, production ind more production. That
is what we tave been doing the last twenty
years. Mow is the time to see that out of every
rupee invested and every unit or erg of juman
energy put into the labour, we must ;et better
productivity. There is no nswer to the Indian
problem except higher iroductivity and higher
production, higher iroduction not by
increasing the investment only but every rupee
invested should :ive now a wealth of not
twelve annas,
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fourteen annas but fifteen annas.  Unless we
do that, whatever amount of larger investment
we doit willgo to waste Therefore, it is
very necessary that the honourable House
and the hon'ble Members, while certainly
criticising ~ whenever there are weaknesses,
should concentrate in their constituencies on
this question appealing to people because it is
a national problem. It is not a political
problem. Devaluation does not belong to
one party or the other.  The international
parity of the rupee for the Communists is not
different from what it is for Congressmen or
for the P.S.P. or the Independent Members.
The rupee is the same for everybody. Therer
fore, this is a national problem. The pro-
duction is the key to success, productivity is
the key. And I would, therefore, appeal for
the co-.pperation of the whole House to see
that productivity and production  are
increased.

Now, when productivity increases, do we
solve all our problems ? Do we create
surpluses of such an enormous character, with
the living standards going up, with the
national income going up, everybody wanting
two shirts instead of one? And unless and until
there is restraint in domestic consumption, we,
Madam, cannot achieve our ends in a short
period of time, and that is why my appeal for
saving one cup of tea was there. I was not
denying to the millions of this countrymen
one cup of tea which is their legitimate due.
But if there are two cups, can we make it one?
If there are four cups, can we make it three?
One cup in this country means almost 20
million kilograms, another 10 to 12 crores of
rupees.

We have been consuming in the last ten
years from 51 million kilograms to 194
million kilograms. Ceylon in the same period
has almost 11 to 12 million kilograms, almost
static consumption. Therefore, I am appealing
like this. Will we be worse off by drinking
one cup less of it and will we get lesser
nutritional standard by reducing one cup ?
Therefore, it is a common appeal. Supposing,
for instance, we decide that one yard of cloth
we put on less. Instead of 15 yards, let us have
14, 13 or 12 yards. One yard means 500
million yards, and 500 million yards means
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Rs. 60 crores worth of foreign exchange. Now,
is it a wrong appeal ? Am I asking for
tightening the belt too much which is absurd or
impracticable? I know that we are already
tightening our belt. Poverty in this country is
colossal; it is classic and, therefore, we want to
root it out. It is for the future needs that we
suffer today the birth pangs of this order so
that a new order of prosperity may come in, so
that more foreign exchange can be earned.
Therefore, domestic restraint is inbuilt into any
country which is developing. With the massive
population of India, it is here that the august
House can join in the appeal to the whole
country. We are not killjoys. We do not want
to reduce the people to poverty or to
privations. But there is a way of doing things.
What had happened to England after the War ?
I was there for some years after the War. They
used to be given two eggs per week when
normally their people were consuming 20 to
25 eggs per week. What were they doing ?
Sugar was totally denied to us and the great
professional luxury of black tea and black
coffee rose out of the war, out of the ashes of
the last war. Throughout the world the black
coffee came in because they wanted to export
sugar rather than consume it. Per week we
were getting only two cubes and four pieces of
chocolates, that is, li ounces when the normal
consumption in Britain was 100 lbs. per year.
And it produced a new nation.

SHRI AKBAR ALI KHAN: Bread was
also rationed.

SHRI MANUBHAI SHAH : Yes, bread
was also rationed. And this created a new
nation. Whenever I went to Harrow in all the
stores what was written ? The shelf was full of
goods. But they wrote "for export", "for
export", "for export". They were not
consuming in the country. Now that is the self-
denial given to the generations of people who
want, to build posterity which is glorious and
which is prosperous. So we deny ourselves a
little bit today so that our tomorrow can be
better.

I do not believe in saying, "Let us take
away morsel of food from their mouth". I will
be the last person to say that because I know
that they live hardly on a few morsels. But
there are possibilities. Ina
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selective manner select such items which have
a world market where we, the leaders of public
opinion, can guide the large masses and take
them with us. They only need a little lead from
the top to see what are the possibilities. There
is cashew nut. There are many, many items
where we can certainly save a little bit more
today to build a better tomorrow. Therefore, I
hope, my friend, Mr. Bhupesh Gupta, while he
might have any views on political matters will
not stint his co-operation to us in appealing to
the masses of the people and to the classes of
the people of this country to save a little more
for'export, to make it possible to render a sur-
plus for export now, not out of supply minus
demand. That type of surplus in this country is
not going to arise in the next thirty years. If we
say that production must be so much more,
that we consume all that we can and then
whatever tit bits are left, whatever crumbs are
left we export, then we have no future.
Foreign trade cannot be built in a developing
country like that. Foreign trade can be built
only on the blood and the bones and the sweat
and great sacrifice of the people of this
country so that in future the foreign trade can
make the country viable. Unless our balance
of payments improves in the next ten years, |
can assure you no amount of devaluation will
help us. Devaluation is a great exercise and we
must make it a success seeing to it that every
measure that is necessary, rational and in
national interest, is taken in the field of post-
devaluation measures. Madam, this is one of
the measures in order to save the value of the
rupee in exports.

THE DEPUTY CHAIRMAN:
question is :

The

"In pursuance of sub-section (2) of
section 4A of the Indian Tariff Act, 1934
(32 of 1934), this House approves of the
Notifications of the Government of India in
the Ministry of Commerce S.O. No. 1696,
dated the 6th June, 1966, as amended vide
Notification No. 43(3) Tar/66, dated the 6th
June, 1966, S.0O. No. 1841, dated the 15th
June, 1966. S.0O. No. 1940, dated the 27th
June 1966, and S.O. No. 2133, dated the
15th July, 1966, levying export duty on
sacking (cloth, bags, twist yarn, rope and
twine), jute manufactures of certain
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fThe Deputy Chairman] THE DEPUTY CHAIRMAN : I am leaving

description, cotton waste (all sorts), tea, all it to the House.

oilcakes other than copra and groundnut

oilcakes, tobacco manufactured, mica, all SHRI AWADESHWAR PRATAP SINHA

sorts, hides, skins and leather, tanned and | (Bihar) : It should come when Mr. Bhupesh

untanned, all sorts, but not including | Gupta is fresh.

manufactures of leather, and coir and coir

manufactures - from  the date of such | THE DEPUTY CHAIRMAN: The House

Notifications." The motion was adopted. stands adjourned till 11 a.m. tomorrow.

THE DEPUTY CHAIRMAN : There is the
next Resolution on devaluation, to be moved
by Mr. Bhupesh Gupta. What is the desire of minute past five of the clock till

the House ? Shall we sit till S.30? eleven of the clock on Friday, the
HON. MEMBERS :  On Tuesday. 12th August, 1966.

The House then adjourned at one

L72RS/66—574-17-4-67—GIPF.



